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CENIHAL ADWINISTHATIVE [RIBUNAL
ALLAHABAD BENCH ALLAHAB&D.

Original Application No. 460 of 2002.

Allahabed this the 03th day of February, 2004.

Hon'ble Mr. Justice S.R. Singh Vice~ Chairman.
Hon'ble Mr. D.n. Tiwari, Member-d. -

Vinod Kumar Azad

son of Shri Indradev Frasad Yadav
Ex=Khalesi,

K/ o Wwarter No.85-A, B Loco Lolony,
lMmugélsarai, Chandauli.

dee 000 .-Applican‘t-

Versus.

1. Union of India
through Genercl Mansger,
Eastern Hailwsy Calcutte now Kolkatta.

2. Senior Divisional Signal & Telecom Engineer,
Eastern Hsilway lMughalsarsi,
Chandauli.

3 The Divisional Signal & Telecom Engineex hiwgt

Mughalsarsi, Chsndauli.
4., The Chief Personnel Officer,

Eestern Hailway, Calcutta,
Now Kolkatta.

+s+essHespondents.

ALONGW I TH
Original Applicaticn No.466 of 2C02.

Pravin Sharma

son of Shri S.N. Sharme
Ex~Khalasi

R/o C/o Hakesh Vishwakeima,
W. No.901 CD, Shastri <Colony,
lugalsarai, Chandauli.

essseopplicant.
Versus.
IS Union of Indie
through Genersl Mancger,
Eastern Heilway Calcutts now Kolkatta,

D Senior bDivisional Signal & Telecom Engineer,
Eeastern Haxlway iMughelsarai, Chandauli.

2, The® Divisional Signal & Telecom Engineex/Mw/
: Mughalsarai, Chandauli. :

4. The Chief Personnel Oificer,
Eastern Hailway Calcutte now Kolkatta.

6;2% .s-eeniespondentse.



ALUNGH L ThH

riginal Application No.467 of 2C02.

Jai Kumer

son of Shri Chandradeep Sharma

Ex= Khalesi

R/o 11/60, B-29, Krishna Coiony { Hanipur)
Mahmoérganj, Varanasi.

esossoApplicant.

Versus.

1A Union of India

through General lznager, Eastern Rcilway
Calcutta now Kolkatte.

2. : Senior Divisional Signal & Telecom Engineerl,

Eastern Hsilway, Mughalserai, Chandauli.
3e Ihe pivisional Signel & lelecom Enygineely fis/ L

iughelsarai, Chendauli
4. [he Chief Personnel OUificer;

Eastern hHeilway Lalcutta now Kolkstts.

e s« «00sRespondents.
ALORNGW L TH
Original Applicction No.465 of 2002.

Kevindra Giri Fites
son of Shri Ranjit Giri:, £ T\
Ex- Khalesi Gon % iy
k/o Village Kharauli, P.O. Shivrampur, N/

Kaimur (Bhabhuna)
.o Applicant.

Versus.

1. Union of India,
through Genersl bMeneger,
Eastern hailway Calcutta now Kolkatta.

2. Sepior Divisional Signsl & Telecom Engineer,
ai, CUbendauli.

Eastern Hailway Mughelssr

3. The Divisionel Signel & Telecem Engineex/lin/
tughalssrai, Gnhendaulis

4. The Chief Personnel Officer,
Eastern tailway, Calcutte now Kolkatte.

eoso. e hespondents.

ALONGWITH
Originel Application No.463 of 2002
Nagina Giri,
son of Shri Hanjit Giri
Ex- Khaslesi
B/o Village Kharauli, FQ Shivrampur
Kaimur (Bhabhua)

seesssApplicent




Versuse

1. Union of India
through General Maneger
Eastern Railway Calcutta now Kolkatte.

2. Senior Divisionel Signal & Telecom Engineer,
Eastern Railway Mughalsarei, Chandauli.

3. The Divisional Signal & Telecom Engineer/ Mv/
Mughalsarai, Chandauli.

4. The Chief Personnel Officer, Eastern Railway
Calcutta now Kolkatta.

+essoHespondentse.

ALUNGWITH
Original Application No.46l of 2002.
Sanjay Kiumar Tiwari
Ul’l JE/ T/ N\- i‘l/s -S -l"\v“ia
son of Shri Ambike TivisIri,
Ex-Khalasi.

/o Lot No.2, House No.l6Y, Near Pani ke Ilanki
liugalsarei, Chandauli.

eesssoApplicent.

Ve rsus.

1 Union of Indie,
through General Mansger,
Eastern Railway, Calcutta now Kolkatta.

2. Senior Divisional Signal & Telecom Engineer,
Eastern Heilway Mughalssrai, Chandauli.

3. The Divisional Signal & Telecom Engineexr/ M/
Mughalsarai, Chandauli.

4. The Chief Personnel Cfficer,
Esstern Reilwazy Calcuttea now Kolkatta.

+o»s . Bespondents.
ALOUNGwW1 TH
Uriginsl épplication No.462 of 2002
Subhash Paswan
son of late Shri Mukhrzm Faswan,
Ex-Khalasi
K/o Alinagar (New. Bssti)
Mugalserai, Chandsuli.

seesecpplicent.

Versus.

1. Union of Indis
through General Meneger,
Eastern Railway Calcutta now Kolkatta.

2. Sepior Divisional Signal & Telecom Engineer,
‘\ Eastern Heilweay, sughalsarai, Chendauli.
A
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3. The OGivisional Signal & Telecom Engineexr/ iiw/
Mughalsarai, Chandauli.

4, The Chief Personnel Officer,
Eastern Railway Calcutta now
Kolkatta.

s+ es.Hespondents.

ALONGWITH

~

Original Applicstion No.464 of 2002.

Phirendra Kumar Upadhyaye
son of Shri Shambhu Upadhaya,
Ex- Khalasi

B/ o Parashuram rur, Sikatya Hailway Gata,
- Mugédlsarai, Chandauli.

eeecessApPplicant.

{By Advocites: Shri V Budhwar)

Versus.

155 Union of India,
through Genersl Manager,
Eastern Hsilwasy Calcutta now Kolkatta.

2. Senior Divisional Signal & Telecom Engineer,
Eastern Rsilwey, Mughalsarsi, Chandauli.

3. The Divisional Signal & Telecom Enginee r/ iviii/
Mughalsarai, Chandeuli.

4. The Chief FPersonnel Officer, Esstern Railway,
Calcutta now Kolkatta.

seeees Hespondents.

(By Advocate : Sri K.F. Singh)

(By Hon'ble Mr. Justice S.:. Singh)

Heard Shri 5.C. Budhwar Senior Counsel assisted
by Shri Vikas Budhwar lecrned counsel for the applicent
and Shri K.P. Singh lezrned standing. counsel representing

tor the respondents and perused the pleedings.

2. All these eight O.As arise out of identical facts
and with the consent of counsel appearing for the parties

they were connected together for dispossl by a common order.

36 Identicelly worded chalge memos were served

o



to the individuasl applicants in these connected O.As. The
articles of charges as enumerated in G.A No.460/02, V.K.

Azad Vs. Union of India and Ors. are reprocduced below:w

Article-1I
"Sri Vinod Kumar Azed has produced fake and false
office order for initial appointment in Railways
violating instructions for appointment in Rlys.
Article-1I
Sri Vinod Kumsr Azad hes acted &s unbecoming of a
Rsilway Servant and contravened the D & A service

conduct Hules under tule 3 (i), i, ii) & iii) of
1966".

1t would appear that by office order No.E.740/2/01l.1V/Spl
Apptt. Calcutte dated 25.01.1999 which purports to have
been issued by the Assistant rersonnel Ufficer (E) of
Eastern Hailway, the epplicants were appointed in Group 'D!
category on the pay of hs.2550/— per month in scale of
Rs.2550-3200 (RP) and posted under D5TE/M#/MGS Eastern
Railway with immediate effect. On an enquiry, however,

it was found, vide enquiry report (Annexure No.l1l6), that the

AT,
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said office order of appointment was fake. Helying upon

¢

the said enquiry report, show cause notices were issued

to the applicants and after considering the Teply
submitted by individual, the Disciplinary Authority passed
an order of removal from service on Ul.03.200Ll. Appeals
preferred ageinst the seéid order csme to be rejected
vide order dated 19.03.200l. Aggrieved by the seme, the
instant O.As have beern instituted by the agyrieved

individusl applicants.

4. Learned counsel for the applicant has submitted
that there was no evidence in support of the charge theat
the appointment order was produced by the individual
applicant nor was there any evidence to prove that the
order pursuant to which the applicants were appointed,

was a éake and forged docuuent. Shri K.F. Singh learned
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counsel for the respondents, on the other hand, submits
that no procedure for sppointment on compassionate ground
was at all under-taken and no appointment order was issued
by the Competent Authority. The so called office order,
pursuant to which the applicants were appointed, was a
forged and fake document. It is further submitted by the
respondent's counsel that initially, on the basis of fake
order dated 25.01.1999, the eight applicents herein were
appointed and thereafter another office order No.E.743/5/Cl.
IV]Spl. Apptt. Calcutta dated 29.09.2000 was received in
the office of regpondent No.3. A doubt arose on the
genuineness of the said order whereupon the Competent
Authority passed the following order:-

"PL Verify genuineness of this ofder from Hu &

also verify all previous orders of direct
appointment to this office".

Chief Personnel Officer, by letter deted 16.11.2000
informed the D.S.T.E. (MW), Eastern Hailway, Mughalsarai 2
/ i
£ £
that the letters enclosed with letter deted O7.11.2000 ‘%Q é}
were fake and considering seriousness of the matter it was
ordered that:i=-
"(a) vwhere appointment has not been given, an
F.I1.8., should be lodged to nesrest police
station.
(b) In respect of the 8 persons who have already
been given employment against the feke office
order No.E.740/2/0L.1V/Spl. Apptt. dated
25.01.1999 should be suspended forthwith.
Simultaneously, major penalty cherge Sheet may
also be issued to these 8 persons as per
provision under [RA Rules".
It was pursuant to the sforessid direction that the
charge memo was issued and enquiry otficer found that the
office order on the besis of which the eight applicants
herein were sppointeu as a fake one. 1t is true that no
evidence was led to the effect that the office order on the
basis of which the applicents were appointed was, in fact,
produced by them but it is proved thst the appliccnts got
B\
Qvog
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snd are dismissed.




